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peon gets more then Rs. 600/- today. 
Ate we to be considered even less sig
nificant than all these persons? What 
I  would say is that, if you want us 
here as the makers of the destiny of 
the country, if you want the best peo
ple, if yoti want us to serve the nation 
whole-time, if you want this to be 
done, make Members more efficient. 
If you do this, later on, even more 
efficient people can be got. Therefore, 
in regard to this legislation, don't talk 
of lack of funds or shortage of funds. 
Don’t worry about criticism. What is 
the criticism, and who is criticising, I 
would like to know. This is unneces
sary. Don't pay heed to that. You 
should see that your Members are 
more efficient. Give them the where
withal and they will be more efficient 
Thank you very much for giving me 
this opportunity.

whatever you have got. Go back home 
happy and some other good time, some 
other auspicious time may come when 
you may get more.

I shall put this Question now. The 
question is:

“That the Bill be passed**

The motion was adopted

13.15 his

CUSTOMS TARIFF BILL

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
PRANAR KUMAR MUKHERJEE): I
move;

SHRI K  RAGHU RAMAIAH: Sir, I 
Sully appreciate the sentiments expres
sed with such gusto and enthusiasm by 
Dr. Kailas, Shri Daga and Shri Sathe 
I have already explained the reasons 
why Government have come forward 
with this measure. I have nothing to 
.add.

MR. SPEAKER: Now. I think, what
ever you have got is enough. We will 
have another phase coming very soon, 
a second effort so that whatever you 
desire and wish and whatever you as
pire for now may be fulfilled. The 
question of pension and other things 

have been pending since long. The 
Presiding Officers* Conference also con
sidered this, some time back, about 
pension. A  member who has continu
ed for two terms, or even three terms, 
should be entitled for pension. 1 am 
telling you, what was considered there. 
Don't be disappointed if I give my own 
instance because we follow the British 
Convention. A  member who becomes 
speaker even for five minutes is entit
led for pension for life. If I can go 

without it, you should also go with
out that. Now, you be contented with

“That the Bill to consolidate and 
amend the law relating to customs 
duties, as reported by the Select 
Committee, be taken into considera
tion”.

As the Hon’ble Members are aware, 
this Bill was introduced in this House 
on the 10th May, 1974 and was referred 
to a Select Committee of this House 
on the 6th September, 1974 so that it 
could received proper examination. 
The Select Committee has examined 
the Bill in detail and presented their 
report with the Bill as amended on the 
25th July, 1975. The amendments to 
the Bill made by the Select Committee 
are mostly consequential to the chan* 
ges made in the Indian Tariff Act, 1934 
subsequent to the introduction of this 

Bill, by the Finance Act, 1974, or the 
Tariff (Amendment) Act, 1975 giving 
effect to the recommendations of the 
Tariff Commission. A  few changes 
have also been made in the Interpreta
tive Rules and Section and Chapter' 
notes for a better alignment of the new 
Import Tariff Schedule with the Brus
sels Tariff Nomenclature on which It 
has been based.

•Moved with the recommendation of the President
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[Shri S*r*nafc KwJ»ar Mukherjee]

Sir, the main object of the Bill is to 
rationaHse and JhfldbRiis4,*tfel riomen- 
datiite of the Import Customs Tariff. 
As the Hon’ble Members are aware, the 
present Tariff Act was enacted as far 
back as 1934. The Import Tariff 
Schedule of the present Tariff Act has 
become out of date in the light of Pre« 
sent conditions and the substantial 
change in the pattern of India's trade. 
The international system of classify
ing goods for Customs purposes known 
as Brussels Tariff Nomenclature, which 
is administered by the Customs Co
operation Council, Brussels, has been 
rapidly gaining ground in recent years 
and has been adopted by more than 
100 countries of the world, both de

veloped and developing as the basis of 
their national Customs Tariffs. In these 
circumstances, there was an evident 
need to examine our own tariff and 
bring it in line with contemporary con
ditions.

It was for this purpose that the 
Government had set up a Tariff Revi
sion Committee which included repre
sentatives not only of Government 
Ministries and Departments but also of 
leading commercial and industrial 
organisations. After detailed enquiry 
this Committee had recommended that 
the Import Tariff Schedule should be 
revised and based broadly on the Brus
sels Tariff Nomenclature with such 
change# as might be necessary in the 
light of India’s trade pattern, develop

ment needs and other factors. The 
Committee had also suggested certain 
changes, mostly of a drafting charac
ter, to the substantive provisions of 
the present Tariff Act and to the Ex
port Tariff Schedule and had further 
xgcommepded that the Indian Tariff 
(Amendment) Act, 1949 which was 
enacted for the purpose ot giving effect 
to the tariff concessions agreed to by 
India under the GATT need not be. con
tinued as a separate enactment and 
the few provisions of this Act, if still 
required, could be incorporated In .the 

Revised Tariff Act itaelt 

The Government accepted U *  re

commendations of the Tariff 
Committee and a Customs Tariff BUI*

1969 was introduced for figs purpose 
in the Lok Sabha on the 34ti» Decent 
ber, 1969 and was referred to a M eet 
Committee of this Hon’ble House. 
However, before that Select Com* 
mittee could submit its report, the Bill 
lapsed on the dissolution of the Fourth. 
Lok Sabha and hence the present fMfl- 
Subject to the changes which haw 
become necessary consequent on sub» 
sequent developments, this Bill is on 
the same lines as the 1969 BilL

The main features of the present 

Bill are that in the Import Tariff 
Schedule the description of articles is 
based on the Brussels Tariff Nomen
clature but the individual headings of 
that Nomenclature have been either 
merged or sub-divided to accord with 
the pattern of India’s import trade. 
The main purpose of these sub-head
ings is to provide for differences in the 
rates of import duty, to specify indi
vidual articles of importance in our 
import trade or to show separately 
articles subject to a protective duty. 
In specifying the rates of duty m the 
Import Tariff Schedule, every effort 
has been made to maintain the exist
ing rate structure. As in the present 
schedule, the eflective rates of duty in 
certain cases would be provided 
through exemption notifications under 
the Customs Act, 1962.

In a very few cases it has been 
found necessary to make departures 
from the Brussels Tariff Nomenclature 
as they were unavoidable in the cir
cumstances of India. These relate to 
the classification of laboratory chemi
cals which have been provided under 
a single sub-heading, assessment of 
‘project imports* at a flat rate of duty 
and assessment of passengers* baggage 
and personal importations by post or 
air and ship stores.

Sir, clause 1(3) of the BUI makes 
dear that it shall not come into force 
with immediate effect but only on such 
date as the Central Government may, 
by notification in the official Ga$ette, 
appoint The existing tariff will, there*
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fo*e continue to be in force even after 
tbit BiUbecomes an A<& The Tariff 
Revision Committee had recommended 
certain preparatory steps to be taken to 
«fi*fcre a smooth switch-over from the 
<4d te* thf jnew import tariff. It is 
accordingly proposed to bri^g the new 
import tariff into force after allowing 
a period of about 6 months of prepare* 
tion after the Bill had been passed by 
Parliament. During this period neces
sary administrative steps are propos
ed to be taken to familiarise both the 
Customs administration and the trade 
in the operation of the new tariff.

Sir* I move.

MR. SPEAKER: Motion moved:

'“That the Bill to consolidate and 
amend the law relating to Customs 
duties, as reported by the Select 

Committee, be taken into considera
tion.”
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<mr W  1
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*rdrf H$r *narf w it  «P*rr *pt % f^?rr?r 
m  wxtit ^  *pt fern i Srfaur 
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<qft I trsfT tTtp ??pr^r tppfT WT «TT
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5rsn% it far w^«ii f*r ^  ^
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13.31 h».

[Mr. Deputy-Speaker in, the Chair3
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% m t i*f§*r apt ^ r  i f f i  srf?v ^ft
v r w r  ^  ^ T f  m tr
«fk t e r  *pr*r*r ^  \ %* tot

% 5J??Rt7: |  ?TTrT<r %\ ^
apTt?f"jf 3TW 3ff flftwfft

wi ^  nW5T tr nr?j k̂jt ^ w  

*ftm  ^  r <  gq, v | t  t  w t i t o  q ifo  
ITTTo r̂ W  ^  I IrT % *m
f  5^ f c  *Pt m fz  VT5TT g f

1 '•'

• ij ^ ^ 143̂ CBUl'f ur^J
. ,,.t, ^  tix , imi, *11̂ 11̂ ‘-i n i .. -.. ^  . i. jiv .''.m m m m + & m

Jk frf r *.*»ft~ (j*X6»aJ 

P »  JmM&« 4  U**3» )|r| Jk UJr 

t%A - &  l̂ -f v*»^ - L-

ify* J & *

.« )^» >4oX4v. 0 fe Ux^ ^

^  ** Of {J^ ^

lW5*> 4 ^  <~>*1 *$ *>

j| jg&Qmth&S g*j ^

^  O * *

^  L ^ *

(& \J+* A.y*tyl *s Uĥ» mmmm{jî
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SIIRI ARAVINDA BALA PAJANOK 
(Pondicherry): Mr* Deputy Speaker, 
£ir, I welcome and support this piece 
of legislation and I think this piece of 
legislation has come up before this 
■house in time also and 1 have to con. 
gratul&te the Minister of State in the 
Ministry of Finance, Shri Pranab 
Kumar Mukherjee. Sir, sometime 
back we we^e discussing about the 
facilities to be allorded to the Mem
bers of Parliament and how they have 
to be encouraged to function properly 
xn this House, I feel now that this is 
i\ very important Biece of legislation. 
X al?o agree with many of the points 
which have been included in this Bill 
hut some Members have not availed of 
the? facility of going through this Bill 
and that may be one of the reasons 
why they are not taking that much of 
interest or unable to take that much of 
interest in this legislation. To me this 

piece of legislation comes in the way 
of the black economy in this country. 
The Customs Tariff Act of 1H34 as 
amended subsequently and now in the 
r.amr of Customs Tarif? Bill is nothing 
i>u1 a nrotection that is being given to 
the indigenous industries and indigen
ous products that are produced in 
this country. But at the same time, 
t’ijfv is going to stop these smugglers, 
curtailing the black money and putting 
an end to this black bank, as explain
ed. Sir, the hon. Member has also said 
that though we say so many things 
about these smugglers and the control 
of these anti-social elements who are 
bringing in smuggled goods into this 
country, the question is how far the 
action taken by the Government will 
prove efficient. Sir, during this Emer* 
gency, this Bill should be given im- 
portance and top-most priority. Now, 
we have read in the newspapers that 
a number of smugglers were arrested, 
and they were soley responsible for 
bringing in smuggled goods into this 
country. The Bill puts a heavy tariff 
so that these things are not imported 
Into this country and indigenous pro
duction of these items may be encoura
ged. Once you stop the smugglers’ 
operations, we expected that these 
articles will not be sold in public. But 
we are not setting the correct example.

When we enter the rooms oL some 
officials or ministers—‘here as well as 
in tne States—we see foreign goods, 
which *trfc sought to be prohibited by 
this Bill. I say 'prohibited* because 
the duty contemplated is so heavy 
that indirectly we are prohibiting them. 
But when people see such articles in 
these ‘model offices*, their attention is 
attracted and they too want to possess 
them. So, though we condemn these 
people in this House and pass legisla
tion, we indirectly help them and be. 
come abettors m this crime. So, 1 
re ftesi the Finance Minister to see 
that the possession of these foreign 
articles is questioned. I do not say, 
confiscate them. But if they are not 
able to account for them properly, why 
not levy this high tariff duty on them 
also? So, unless the possession of such 
articles is also regulated, the danger 
is still thert?

You are not giving proper conces
sion to certain commodities. A rela
tion of mine had a sad experience 
about X-ray photos. The Hindustan 
Photo Films at Ootv is manufacturing 
good products, but very often in the 
medical field, it is highlv disappoint, 
ing. There must be a certain amount 

of competition in this industry. There 
are various chapters here concerning 
minerals, animal products, vegetable 
products etc., but there are certain 
skilled items in which we require pro
per competition. So long as there is 
no healthy competition within this 
country, you must permit foregn coun
tries which are really advanced in that 
particular field to compete with these 
people. Otherwise, we would be giving 
unnecessary protection and a lathargic 
mentality will get into these industries. 
Of course, beggars cannot be choosers. 

In India the demands is high and there 
is no production capacity m certain 
fields. There are no research centres 
for promoting efficiency in certain 

skilled products, which are 
very essential for our survi

val For instance, I do not 
find proper concession being given 

to the baby food industry in this Bill* f 
am really surprised that we Members 
of Parliament, who are very much In-
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■ ;■ :| f c k ®  0 . i&is Bill, It is very
to |jo through the entire 

felll and understand the provisions in 
af.y«p> î iyaik-' .«. cijUatee. I feel

/■tiiis is a very good Bill At this mo. 
went, to put the economy in proper 
shape, this kind of legislation is very 
important. I expect in the next session 
r^re such Bills will he brought before 
the House, instead of routine Sills on 

small matters. The Minister said this 
Bill willtake effect from the appointed 
4ay. You have taken hold of some big 
smugglers and much ado has been 
made about it. Some smugglers were 
making Rs. 3 crores per day. They 
were spending Hs. 21 crores, ' Saving 
half a crore. AH these people are 
arrested but what has happened to their 
property? Even if their properties are 
attached, in my State as well as in my 
neighbouring State, nothing is being 
done in this regard. We know of 
Sukur Narain Bakhia, we know of 
Vusf Patel, we know of Haji Mastan 
and one, of course, is still absconding. 
These people are under custody but 
nothing has happened with regard to 
their properties. There is a common 
feeling in this country that you earn 
your wealth by any means to keep 
your next generation happy. You get 
out of it And you protect the future 
generation by this illegal wealth. So 
their sons, their daughters, their son* 
in-laws are enjoying a very good life. 
There are two towns—Kizhakarai and 
Adramipattanam—-practically those

towns are deserted now, People have 
coristructei houses there worth Rs. fifty 
lakhs, seventy lakhs and even worth 
brie crore. They are all deserted. They 

Iceep oriis ‘toatchmsn in that housfe. I 
wonder what kind of action is being 
ĉontemplated or taken about Hhem hi 
this Emergency. So, they can a maws 
Wafth by snyitteah* so that the ftflure 

|Ĵ er£rt2bn■■■ tian lie: teseflted.

■ Of m i
.

: economy but you Sire, modelling fche '■■

■ economy in the f ashionthataur Prime 
Minister has ■■■■. desired. The Ptfihe 
Minister has jgaSd that wewillhavean 
economy where the j&p b m m w  
rich and the poor will be narrowed. 
These people have, what we m&y fall, 
a black bank. Whatever measures you. 
may bring in, they have a. loophole' 
and through that loophole they bring 
money in this country. The law is 
that money can be sent from abroad 
through Reserve Bank only. But theses 
black bank people have a separate 
system. They send the money through 
some agency and they go on doing 
their business without any hindrance, 
This is due to the fact that the officials 
of the Customs Department are not 
properly implementing the legislation 
that is already in vogue in this coun
try. Prom my experience, I can say 
that the Tax Administration is not 
enough to contain this disease and we 
have a poor set of people at the helm 
of affairs to check, control or take 
proper action in this regard. Whenever 
people come from other countries, they 
bring in some articles from other 
countries. But these Customs officials 
harass Only those people who are very 
poor for the simple reason that they 
demand certain things from them. If 
they bring two fountain pens they will 
ask for one; if they bring two watches 
they Will ask for one; if they bring two 
transistors, they will ask for one. 
Whereas the real smugglers, the real 
black bank people go outside every 
three or six months and bring lot of 
goods from outside and these people 
bribe the Customs people. If you 
enter into these officials houses, you 
will find a number of foreign-made 
articles there, And that is the reason 
why we failed to enforce the legisla
tion. We must have supervision over 
these people and we must have people 
of integrity there. These people 
should not be Icept at oneplace for 
more then one year. Besides this, the 
Customs officials have a feeling 

they *re -super wasters.
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tam im  poor people and leave out the 
black bank people. They leave the 

. monsters; tftey allow them to grow as 

big as postage because, you know, this 
tegal gratification has become legal 
jgratiflcutioQ as tap as this hill con
cerned. Wit may defend it; I am sure 
the hon. Minister Is hound to defend 
his stall. £t is a fact. But in this 
parliament, we have to tell the truth, 
It i$ a known fact, how ttyese customs 
authorities function. If a Minister or 
his relation is cpming from outside, 
there is no regulation, tftere in not 

that force. If a Member of parliament 
k coming, th,ere may not be that much 
force. Then an ordinary citizen comes, 
then they enforce the rules. The loop
hole is given, or the lacuna is created 
from above, not from below. The mis
take lies in our administration. So, I 
requested the Finance Minister, when 
he introduced the bill to give a lession 
to the authorities concerned, on how 
«nd why these rates are fixed. 
He rightly said that it will 
lake some more time for them 
to introduce the bill, because they re
quired a certain amount of training, I 
thmk he sooke on the rates and train
ing thereon, because what was earlier 
charged at 150 per cent may now be 
charged at 200 per cent or what is 
charged at 40 per cent may now be 
charged nt 80 per cent, or, they may 
have to «ot used to certain articles 
which have no duty. I feel that when
ever we introduce a legislation like 
that, it Is necessary £or us to see bow 
it will be implemented. This imple
mentation should be based on the 
experience that we have gained during 
the last 15 or 20 vears, After inde
pendence, we started regulat'ng foreign 
goods for two reasons; one, to encou
rage our own entrepreneurs who are 
making things in our own country; and 
secondly to balance the economy and 
to keep the J*es$rve Bank in the pro
per style, and the velocity or force or 
the growth of the money in the prqper 
style, In order tp do this, we Intro
duce this kind of legislations
which is called ecpjiomic legislations. 
$re contemplate p legjsjatfon in this 
light, we must take into .account the 
-experience that we have gained during

the last 15 years. If a paragraph or 
a preamble is given at leait by tfep 
Joint Committee in * legislation like 
this/ saying: “this is t£e experience 
that we have gained; it ig happening 
like this; we are categorizing them in
to 4 or 5 paragraphs or 4 or 5 chap. 
ters,” then it win be easy for us to 
understand. If it is not easy for us 
to understand how would a common 
man or an officer understand it? At 
least in future, whenever a piece of le
gislation is introduced, you should see 
that it is classified. Not only that tt 
there is a precedent or if there are 
previous examples to a bill, as are 
available to this bill in the Tariff Bill 
of 1934, you must indicate as to what 
that bill is, and indicate how this differs 
from the earlier one, in a short note. 

A precise note should be given, so 
that we can understand, fully and 
participate and make our contribu
tions correctly, as is expected of legis
latures. Napoleon had sMd: “Give ms 
good mothers; I can give you a good 
nation-” Similarly, I can say: uI*et 
there be good legislators, we will give 
good laws.*' A number of amendments 
are taking place because of piece-meal 
legislations. Not only that There are 
lots of loopholes for the simple reason 
—I am sorry I am also a part of it— 
that we are not uo to the mark. If we 
are up to the mark, we will make best 
pieces of legislation and there would 
be no need to have any amendments or 
corrections. This can be done only if 
we are given the opportunity, facilities 

and freedom that are required.

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHKI 
PRANAB KUMAR MUKHERJEE): Mr. 
Deputy Speaker, Sir. I am srratefut to- 
the hon. Members who have made their 
observations on the Customs Tariff 
Bill; but at the very beginning, I would, 
like to submit very respectfully for 

consideration by you and for the con
sideration of the hon. Members fhat 
this is not a bill either for customs 
administration or for taking care o* 

smuggling and other types of 
economic pffences which qre 

taking place in the country.
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tShn Pranab Kumar Mukherjee]

As 1 mentioned in my intro
ductory remarks, this BUI is only to 
give ettect to the Brussels nomencla
ture, which is the international stand- 

ard, to the existing tariff items while 
intunUui)ing tne existing traiff rates. 

We are onjiy switching over Jt'rom the 
conventional nomenclature to the 
Brussels Traifl: nomenclature, which
&  the international standard 

nowadays. Tnat is tZie reason why 

though there are only 13 clauses, you 
will find quite a few hundred entries 
in the Schedules.

I agree with the hon. Member from 
Pondicherry that this price is highly 
technical in nature. That is the reason 
why it went to a Select Committee, 

when this Bill was introduced in 1969. 
But, due to the dissolution of the Lok 
Sabha, the Report of the Select Com
mittee could not come before the House 
for consideration. After that, in the 
current Lok Sabha it was re-introduced 

and again referred to the Select Com
mittee, That Select Committee took 
the trouble of visiting the various 

port towns; listened t© the oral evi
dence and examined the various 
memoranda submitted by the trade 

and industry.

An hon. Member has mentioned that 
perhaps we have not enough competent 
people to administer this piece of legis
lation, so we require some training to 
be imparted to them and that is why 
1 have indicated in my speech that six 
months* time would be required. That 
is not the position. The switch over 
from the conventional nomenclature to 
the Brussels Tariff nomenclature will 
cause some inconvenience to trade ana 
industry. Therefore, it is not merely 
a question of making our people in
telligible or imparting some training to 

them but also making the trade and 
industry well-versed in the new no
menclature, in the new terminology 
which replaces the old one, In order 

to facilitate the switch over we have 
made arrangements that there should 
be a transitional period, say, six months 
for the complete switch-over from the

conventional nomenclature to the Brus
sels Tariff nomenclature.

While speaking on this Bill some 

observations have been made about the 
anti-smuggling operations and other 
things. Here I may say for the inf or- 
mation of the hon. Members that while 
discussing the amendments to the Con
servation of Foreign Exchange and 
Prevention of Smuggling Activities Act 
which Bill I had the privilege of 
piloting, I gave detailed information 

about the various measures which have 
been taken against smugglers. I would 
not like to repeat them here especially 
when they ar* beyond the purview of 
this BUI.

Shri Ishcxme S«imbhali specifically 
wanted to know the position about ttie 
boats. I find that there is some mis
understanding in the mind of the hon. 

Member. If I have the privilege of 
taking some of the hon. Members to 
see those boats, if they could see them 
with their own eyes perhaps they 

would come to the conclusion that all 
those boats excepting one are func
tioning, Out of the 20 boats, one is 
V»cyound repair and the other 19 are 
functioning It may be that casually 
they may have some snags while in 
operation but they are functioning. 
Even m the case of motor cars, it is 

not as if they function for all the 365 
days. Sometimes they have to be sent 
to the workshop for overhaul or ser
vicing or attending to some minor 

repairs. In the same way, when these 

sophisticated boats are in operation for 
some hours, sometimes they develop 
some snags which to be rectified. It 
is a fact that out of these 20 boats Id 
are functioning in different ports under 
the customs. Therefore, it is not cor
rect to say that from the very begin
ning one was out of order and the 
others did not function. I had the 
privilege of taking two or three of my 
colleagues to these boats and some 
news item also appeared in the press. 
I am sure that if I get an opportunity 

to show some members the functioning 

of those boats they can personally 
verify and satisfy themselves that those 
boats are functioning.
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Regarding action taken against 
erring officers, i remember that 

in tefriy* to a question by 
Mr. Daga I gave the com
plete figures. Since the crackdown, of 

the operation, we have taken action 
against nearly 500 officers belonging to 
various categories. It is not true that 
we are not taking action. The hon. 
Member from Pondicherry has stated 
that only a few have been arrested. 
The fact is not like that. More than 

1,300 detention orders have already 
been under this new Act, and this is 
a continuous, process. If anyone thinks 
that only because of the emergency 
people are being arrested, it would not 

be correct. Last week I gave the 
month-wise break-up for the period 
September, 1974 to July, 1975, the 
number of seizures the number of 
raids, the number of Fmugglers put 
behind bars, action taken against 
absconders, the number of properties 
for which notices of attachment had 
been issued etc. There mav be some 
variation in the figures, but that does 
not mean that the Government has 
siaekeneu iK cflorts at any time or has 
dragged its feet,

SHRI G VISWANATTIAN (Wandi- 
wash): Mr. Yasin has been absconding 

for more than a year, but hia com* 
panics are functioning. No action has 
been taken, his properties have not 
been attached.

SHRI RRANAB KUMAR MUKHER- 
Jee* If the hon. Member wants infor
mation about a particular case, 1 can 
give it later on, but I was emphasising 

that the anti-smuggling operation is a 
continuous one and is going on. For 

that the House has granted us powers 
in the form of DIR, MISA etc., and 
they are used as and when exigencies 

demand.

So far as the Bill is concerned, only 
one point has been mentioned about 
the protective traiff. As I explained, 
we have tried to maintain its far as 
possible the existing rate of tariff* but 
in certain areas wfe had to make a

departure because of the Finance Act 

or the tariff revision which has already 
taken place, and in order to give effect 
to them we had to make some changes 
in the Bill. Because of that some con
sequential amendments have been made 
by the Select Committee and these 
have been explained in detail.

With these words I hope the House 
will give unanimous support to the 
passage of this Bill.

.vIR DEPUTY SPEAKER: The ques- 
lion is:

“That the Bill to consolidate and 
amend the law relating to customs 
duties, as reported by the Select 
Committee, be taken into considera
tion.”.

The motion was adopted.

MR DEPUTY-SPFAKER: The ques

tion is:

“That Clauses 2 to 13, the First 
Schedule, the Second Schedule, 
Clause 1, the Enacting Formula and 
the little stand part of the Bill.”.

The motion was adopted.

Chive'S 2 to 13, the First Schedule, 
ihe Sccond Schedule, Clause 3, the 
fi.iacting Formula and the Title were 

added to the Bill.

SHRI PRANAB KUMAR MUKHER

JEE: I beg to move:

“That the Bill, to consolidate and 
amend the law relating to customs 
duties, as reported by the Select 
Committee, be passed.”.

sft r r n ?  (wrt^r) :

fTOt f f  fa

fifforer srrcssr ^  sft *rf f

"3F?r % *f TO3T ftsfT

t^rrf fa w * t  srer ^rnr tot 

s n w  1 t  fas fap«T |
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SHBI D .D  DESAI (Kaira): While 

supporting the Bill. I would like 10 

make two suggestions. The Select 

Committee has gone through the recent 

traiff nomenclature to facilitate the 

work of the importing as weil as ex 

porting countries, Iwseause this is a 

standard adopted the world over. But, 

unfortunately, I have still some hesita

tion In my mind that the customs 

authority may »ot appreciate or may 

not be able to interpret the nomencla

ture directly or accurately or expediti

ously. The reason is that even under

the old tariff, we had a terrific delay 

at the customs level. Of course, delay 

in collection of the revenue means that 

there is a loss. But the goods will be 

disproportionaliy higher prices and the 

use of the goads will be delayed for a 

longer period sometimes running to 

months and years. This means when 

the goods are either to be imported or 

exported, this should not exceed the 

time limit. We should r>ut a time 

limit, some how or the other, 1 do not 

know what are the reasons; these are 

not clear. When the English Language 

is so clear or at least the meaning of 

the English Language is well estab- 

lished, I do not know why should there 

be any difficulty in understanding the 

nature of the goods and sayiug yes or 

no and determining the rate of duty 

looking to the table.

But, when we adopt the Brusels 

nomenclature, in the had tariff we have 

clearly defined the duty figures. Even 

then, I have a feeling that the hold 

up of any nature of goods should not 

exceed a maximum of the free period 

of clearance that is probably 4-6 days, 

depending upon the shipping company 

which provides for the free clearance 

of the goods, in that case, the depart

ment, iney should Insist on some 

deposit or some sort of assurances from 

the import *rs that the goods will be 

kept out of the premises. But, «t the 

same time, some liaison will be exer

cised or some hypothecation will be 

Signed so that the goods might be still 

open for auentification whatever else 

they may desire to do. But where the 

examination does, not provide for any-



v1iii^;-'£i^^ no
menclature and the rate of duty, .there 

!̂ u W  not be any cause for d£lay, ■'<■ ■

Begitiding ti&? training programme 

it is all the mare important because, 
daily, new products are being added 
Ou account of advance of technology 

and complexities of our economy. We 
have gone for more and more items, 
whether it is pharmaceuiicals, whether 
it is petro-chemicals, whether it is 

fertilisers or any other item. The daily 
increase of new products would con
tinuously require additions or altera

tions or even expansion of categories 
and duties will have to be fixed, Since 

the use of a product is ultimately the 
deciding factor for the purpose of fixing 
the duty, the “use” of it may be appiied 
as a ground for determing the rate of 

duty.

Here, for example, the Select Com
mittee has made one statement that in 
the case of stainless steel coated with 
'X* material, the duty has been fixed 
at this rate. We know, today, it may 
be also coated with PVC or polyethylene 
or polyepropylene Or some other thing. 
But later on, when the temperatures 

and pressures will increase, it is bound 
to be coated with polyetetra flurothy- 
lene and so many such products like 
fluro carbons which do take higher 
temperatures and are useful for our 
industry. AH that is coming. It is 
already in vogue in many countries of 
the world. It is not too far when India 
will have those products. At that time, 

we would be again having a lot of 
difficulties at the ports. Therefore, I 
suggest, whether it is import or export, 
either way, since we are adopting the 
Customs Tariff Bill, the training should 
not only be related to technological 
aspect but also to the operation of the 
Customs Tariff Bill, 1075 Schedules 

and a sense cf urgency should be ins* 

tilled in the operating personnel so 
that the country’s import and export 

trade does not suffer.

■ Asregar^s^he^ ■ ■

Mimster agrees that ^'cairissue.direc- ■ ■ 
tives to the ttep&rtment \fiaUiig-, ■.some'.' 

time-limit forthe clearance of goods,
I would be very happy and, I think, 
that will serve the purpose.

With these words, I support the Bill.

SHRI CHAPALENDU BHATTA- 

CHARYYIA (Giridih): Mr, Deputy- 
Speaker, Sir, 1 would like to take just 
about two to three minutes on an issue* 

though not immediately relevant, which 
has some bearing on the operation of 
the proposed Bill on goods which we 
propose to export.

I come from mica industry area, i 
know it from inside out. So, I will 
give an illustration of mica. After the 

post-devaluation period, you imposed 
40 per cent duty and you helped the 
growth of smuggling of Rs. 5 crores 

worth of mica exports to Nepal. 
Naturally, since you saw a point of no
return, you reduced the duty, The 
duty was reduced by 20 per cent on 
most of the varieties of mica. Some 
units have been dosed down. Now, the 
varieties of mica which are exported 

are really processed. They are not 
manufactured. There is a decision of 
the Supreme Court as to what is manu
factured and what is processed. But 
nevertheless, on the one hand, you are 
collecting export duty and you have 
collected export duty at the rate of 
about 40 per cent in the last few years, 
without ploughing back anything into 
the labour-intensive industry, the 
entire industry is in disarray and 
widespread unemployment has occurred 

bec?>"ce the tax effort was not matched 
by developmental activities here.

And then, you have now started the 
excise operation. That, I think, will 

be double taxation. The result will be 
that a person who will have to pay 
Rs. 200 as excise tax, in order to keep 
has accounts Straight under the DIB 
and Emergency and all that, will have 
to appoint a clerk by paying him 
Rs. 300 a month. This will
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be very bard upon the small 

operators and it will be an

other difficulty. When we are 

simplifying our export and import pro

cedures, this double taxation as it 

were*-excise as well as export duty*— 

on this labour-intensive industry will 

make things more and more difficult.

I submit to you and also to the Fin

ance' Minister to kindly consider the 

difficulties of this industry. He did a 

good turn by scrapping export duty on 

mica powder. But a lot of bungling 

was there because there was duty on 

some meshes i e.s 0 to 5 mesh, and no 

duty on 6 to 10 mosh. So, mica from

0 to 5 mesh was exported abroad 

through the Customs as mica 'jf 6 to

10 mesh.

Now. we have to make the industry 

viable, prosperous, ancl cut down the 

irritations anct get as much as we can 

out of the tax as revenue. In the case 

of mica, Increased export will increase 

the export duty as it is, I think there 

is a valid case of relief in respect of 

export duty on mica as there is a valid 

case for export duty on jute, which 

you have recently done. In the mean

time, this double taxation, these irrita- 

tions may kindly be taken note of and 

removed as soon as possible.

With these words I support this Bill.

SHRI PRANAB KUMAR MUKHER- 

JEE: Hon’ble Members have made 

some suggestions about the improve

ment of the administrative machinery. 

I do agree Vith them that there is 

scope for improvement and there is a 

constant endeavour to see that this is 

constantly done.

Regarding training and other things,

I would like to assure the Hon’ble 

Members that as and when it would 

be necessary to develop trained per

sonnel in the Department for the speedy 

and expeditious disposal of the mat

erial, we would like to do it.

Regarding the fixation of a pciiod or 

time limit. I have explained the rea

sons behind it and I hope I need not 

dwell on it any more.

Regarding the specific industry about 

which Shri Bhattaeharyyia spoke, my 

submission will be that whenever we 

impose duty either in the form of 

excise duty or export duty, we do take 

care of the impact which the duty in

cidence wojld have on our production 

and over our economy; and even after 

that, if we find that there is some dis

tortion in some respect, we try to 

rectify it as and when the exigencies 

demand. But it would not be possible 

for me to state just at the moment 

whether the export duty on mica would 

be treated on par with the export duty 

on jute and what will be the incidence. 

All this requires detailed examination 

and if the Hon’ble Member has any 

specific suggestion, we may look into it

MR. DEPUTY-SPEAKER: The ques

tion is* —

“That the Bill to consolidate and 

amend the law relating to customs 

duties, as reported by the Select 

Committee, be passed”*

The motion was adopted.


